91 Written Answers NOVEMBER 29, 1991 menAnswels 92
invited pre-qualificationtendersand ' Action against Companles making

final tenders are under prepara-

3. Work order for construction of se-
curity boundary wall has already
_been placed on the contractor by
M/S.APIIC and the construction
work has begun.

4. Some preliminary work like the fol-
" lowing have been undertaken and
arebeing iﬂ,\plemntedintheZone:-

“(i) Construction of internal
roads has taken up and
culvert, approach road to
the culvert and another
road have been com-

 pleted.

(i) Storm water drain to the
‘extent of 560 mtrs. have
been completed and fur-
ther work is in progress.

" (iii) To meet the initial re-
quirements of water, tube

‘wells insida the Zone pre- -

"’mises'have been sunk
and pump houses con-
'stmcted

5. The V'sakhapa‘lnam Mumclpal
Covpordbn on'behalf of the State

- Goverament has- preparad a -
‘schemé for supply 'of 1 MGD of

'-»mimmmmwwe -

"upﬂlomm

madymilﬂdmnbr Gommis- - ;
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Excessive Profis

*140. SHREE JEEWAN SHARMA: Will

- the Minister of LAW, JUSTICE AND COM-

PANY AFFAIRS be pleased to state:

(a) whether the Government propose to
take action against the companies making
exceassive profits by bringing them under the
purview of the cost audit and by asking them
to make public the cost of pmductlon of their
industrial products;

(b) if s0, the precise details of the action
proposed o be taken in the matter;

(c) the number of companies subjected
to cost audit during the last one year and the
outcome thereof; and

(d) the steps the Government propose
1o take to ensure that the producers and™
manufactures do not exploit the consumers
at large by charging unwarranted profits?

THE MINISTER.OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRIK. VIJAYA

'BHASKARA REDDY): (a) and (b). Under

Section 2338 of the Companies Act, 1956
the CentralGovernment may, by orderdirect
that an audit of cost accounts of the comy
pany which is required 1o maintain cost
records ‘in the prescribed manner under

‘Section 209 (1) (d) of the Companies Act
- shall-be conducted by Cost Audilor. After
‘eonduwmmemu the cost auditors sub-

mitthe veponmﬁwoepanmentomompany

Aftairs. Acopy eachiof the cost audit reports
'mmmmmgmmxe
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bringing out spacific cases of excess profits
to their notice. Central Government has so
tarnotified 36 Cost Accounting Record Rules
covering 54 industrial products. The work of
prescribing cost accounting record rules for
more industries is a continuous exercise.

Central Government can direct the
company whose cost accounts have been
audited fo circulate to its shareholders,
alongwith notice of Annual General Meeting
to be held for the first time after the submis-
sion of such report, the whole or such part of
the said report as it may specily inthis behalf.
The cost audit report is not circulated to the
Members of the Public.

{c) During the year 1990-91, cost audit
was ordered on 604 companies. Of the cost

audit reports received so far, 200 have been -

reviewed. Instances of excass profit, imegu-
larities In import of raw materials, payment of
Duty Draw Back etc. wherever noticed as a
part of review have been communicated to
the administrative and other concerned Min-
istries for appropriate action.

" {d) In addition to taking action under

- ment can also take steps to ensure that
'pmdueersmdmnufadumdomtepri
the consumers at large by charging undue

:profﬂ.bymd(mardermtomc:;m-
mission under Section 10 (a) (if) of MRTP Act

“in regaid to restrictive trade practice (RTP).
Roestrictive Trade Practice has been defined

mdorudionz(o)whhhhcbdesam

practice which has the effect of preventing,

‘restricting or distorting competition in any
manner and in-particular by bringing about

v manbuhmnofpﬁmaoasbmon

’ qammmmmﬁndwuam
~.81°(1) and take such necessary steps as

;:‘W\tﬁtwmodyurmm miwhht“

. Cantral Government can also appoint
Inspectors under Section 44 of the MRTP
Act o conduct an investigation into Restric-
tive of Monopolistic Practices indulged in by
an undertaking, and after taking into consid-

“eration investigation report take action to

prevent exploitation of consumers by the
undertaking. ‘

Review of import Policy on Books

*141. SHRIMATI MALINI
BHATTACHARYA: Will the Minister of
COMMERCE be pleasedto refer to the reply
given on August, 23, 1991 to Unstarred -
Question No. 4126 and state:

(a) whether the import policy on books
has been recently reviewed and any correc-
tive measures taken to facilitate import of
specialised scholarly books, classics and
mmm

(b)whotherﬂwnoemhikemmmy

deposns 10 be made by prospective import-
"ersis prohibitive for smallerbooksellers; and

() it so, whether the Government pro-

pose to reduce the money-deposit for book-
sellers who may be accredited by Universi-
ties and educational and research institu-
tions?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI P.
CHIDAMBARAM): (a) to (c). import of edu-
cational/Scientific and technical books on
the subjects as specified and teaching aids
cominuosbboalbmdunduOG.Lbyme
mdmmm
keeping in view of the balance of payment

_ ‘and exchange reserves position'of the coun-
try, RBI has introduced a system of money
-dopcsu to be made by-the prospective

importers with their barikers before opening

Letters: d endls. Thero is presently no




